
[12th February, 1980.1 

An Act firrtlier to amend the Payment of Bonus (Amendment) 
Act, 1977. 
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BEI it enacted by Parliament in the Thirty-first Year of the &public 
of India as follows:-- ti 

I. (1) This Act may be called the payment of Bonus (Amendment) 
Act, 1980. 

(2.) It shall bt deemed to have corns into f6rce on the 30th day of 
August, 19'79. 1 I 

2. In qction 2 of the Payment of Bonus (Amendment) Act, 1977 43 of 1977,- 
(her*& referred to as the Amendment Act), for the words and 
f3-&wei " b d  in respect of the accbunting year commencing on any. day 
L the year 1977", the words and figures ", in respect sf the accodting 
y@ix commencing on any day in the year 1977 and in respect of the 
accounking~year commencing on any day in the year 1978" shall be 
substituted; I 

3. (1.) The Payment of Bonus (Amendment) Ordinance, 1919, is here- 6 of 1979. 
.by repealed. I 

(2) NoZwitEstam&ng such repal ,  anything done or any action talien 
unde~ the Payment of Bonus Act, 1965, by virtue of the pr6visions of' a i  d i g t j 5 .  

the Amendment Aet as amended by the said Ordinance shaU be deemed 
tb d h e  W n  done or t i k h  under the Payment oi a n u s  Act, i&, by 
~ r t u e  of 'the protisiblis of tlie AWendment Act as amt5ndii by txis Adt. 


